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Heard Shri P.B.Vijaya Kumar, learned counsel for

counsel for the respondents.

2. The applicant in this OA joined as Postal C
the P&T Department in the year 1976 and‘in the year
passed Part-II test and thus became eligible for pr
to the post of Junior Accounts Officer. The applic
promoted as JAO in P&T Civil Division, Rajkot and

treated as an ex-cadre post. He was regularly prom

JAO with effect from 9.5.87. The applicant herein o
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his payr as JAO with that of his junior Shri Abu Zaheer
Mahbub Alam from the date his jupior was drawing more pay
than him in tﬂe cadre of JAO in the P&T Department; The
aéplicant submitted a representation to step up‘hié pay on

par with the above said junior .in view of the judgemepts of

~this Tribunal in (1992) 19 ATC 569 {(Smt.N.Lalitha and.

others v. Union of India and others) and (1988) 7 A[lC 234

{Anil Chandra Das v. Union of India). That representation

was rejected by the order dated 21.11.95 (Annexure A-1) on
the-ground-that the applicant is not a party in thdse OAs
and also there is no-pay differencé in the ldwer ¢adres.
Agg:ievéd by the above, he has'filed'this.OA praying for
direction to the respondents to step up his pay on p£r with
his junior and fbr further consequential payment of arrears

etec, after setﬁing aside thé.impuhged order dated 21/11.95.

3. It is seen from his representation dated 23.8.95
(Annexure A-2). that the bay of the.applicént on joi1in§ as
JAO was fixed at the étage of Rs.500/- in the pay skale of
Rs.500—900; 'In the same application it is stated tﬁat his
junior Shri Abu Zaheer Mahbub Alam when*hé was promoted on
adhoc basis in the year 1985, his pay was fixed af the
stage of Rs.640/- in the pay scale of Rs.500-900.- [Thus it

is evident that even in the lower scale lower to the post

~of JAO, his Jjunior must be dfawihg “more pay than the

applicant. In terms of para (2) under Rule 22 gf CAG's
decision bf FR & SR stepping up of pay is éermitted only if
even in the lower poét the junior officer draws from time
to time ‘a lower rate of pa? than the senior. 1In this pése,
the pay of the junior when he was promoted as JAO was fixed

at higher stage as he was getting more pay in the lower

grade of JAO mhﬁimxﬁmxxwasxxuxmuﬁxﬁkmmxxﬂﬁ@xmmﬁxmmmxxadhﬂx
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" whilé he was promoted as JAO even on adhoc basis fo

FR 22-C. The applicént evidently was drawing less

the lower grade of JAO when he was promoted as JAO.

llowing

pay in

the pay anomaly has not. arisen as a direct result of

application of FR 22-C. Hence the applicant cannot claim
stepping up of pay. The cases cited by the applicant has
got no relévanqe to this case in view of what is| stated
above. The application is liable to be dismissed as having
no merits.
4. In the result, the OA is dismissed as having no
merits. No costs.
(R.RANGARAJAN)
MEMBER (ADMN. )
DATED: 20th-August, 1996
Open court dictation. ﬁW/{‘Iiw7b
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3. The Chief rest Master General, A,P.Circle, Hgd.

4, One cepy te Sri. P,B.Vijay kumar, aévecate, CAT, K
5., One cepy te Sri. V,Rajeswar Rae, Addl., CGSC, CAT,
6. One cesy te Library, CAT, Hyd.
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